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Versus
Union of India & Urs- ev oo s e HEEpﬂﬂdEntB.

Hon'ble Mr. S.Das Gupta, [lMe mber=A
Hon'ble Mr, T.L.Verma, Membe r=J
(By Hon'ble Mr. S.Das Gupta, A.M.)

Heard Shri K.S.Sasena, learned counsel

for the applicant.

P In this case, the father of the applécant
died in harness on 25,5.1969. The applicaqtt%tatadf
to have applied for employment on cumpassin;ata
ground only on attaining the age of majority in the
year, 1981, Since then, it is stated that the
applicant had been making reguest to the Railuay
Authorities, but so far, no action has been taken

on the request,

Ste The application is clearly time-barred.

However, the learned counsel for the applic axt makes
a request that the respondents be directed to cunsideri
the representation dated 4.2.1993 (Annexure A=3)

which is pending with the Railway Board, in accurdance;

with the extant Rules on this subject,
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filing a fresh O.A. in this matter. Uith this
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